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MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES

NOTIFICATION
New Delhi, the 4th October , 2010

G.S.R. 810(E).-Whereas the draft of certain rules
further to amend the Coir Industry Rules, 1954, was pub-
lished as required by sub-section (I) of section 26 of the
Coir Industry Act, 1953 (45 of 1953) in the notification of
Government of India in the Ministry of Micro, Small and
Medium Enterprises number G.S.R. 521(E), dated the 17th
June, 2010 inviting objections and suggestions from all
persons likely to be affected thereby before the expiry of a
period of forty-five days from the date on which the copies
of the Gazette containing the said notification are made
available to the public;

And whereas copies of the said Gazette were made
available to the public on the 17th June, 2010;

And whereas some suggestions received from the
public in respect of the said draft rules have been duly
considered by the Central Government;

Now therefore, in exercise of the powers conferred
by sub-section (1) of section 26 of the Coir Industry Act,
1953 (45 of 1953) the Central Government hereby makes the
following rules further to amend the Coir Industry Rules,
1954, namely :-

1. Short title and commencement.-( I) These rules
may be called the Coir Industry (Seventeenth Amendment)
Rules, 2010.

(2) They shall come into force on the date of their
publication in the Official Gazette.

2. In the Coir Industry Rules, 1954, in rule 15,-
(i) for sub-rule (1), the following sub-rule shall be

substituted, namely:--
"(1) The Board may enter into contracts relating to
purchase of the goods, engagement of the consult-
ants, technical collaboration and the like for the dis-
charge of its functions under the Coir Industry Act,
1953:
Provided that every contract for consultancy ser-

vices which extends over a period of more than three years
or involves consultancy fee in excess of rupees six lakh per
annum shall require the previous sanction of the Central
Government:

Provided further that every contract or contract for
technical collaboration or consultation services with
foreign firms or foreign individuals or foreign Governments
shall require the previous sanction of the Central
Government:

Provided also that consultation services which
involve consultancy fee in excess of rupees fifty thousand
per month shall require the previous sanction of the
Central Government:

Provided also that the provisions of General
Financial Rules shall be followed scrupulously while
entering into contracts or consultation services";

(ii) for sub-rule (2), the following sub-rule shall be
substituted, namely :--

"(2) The Board may delegate the aforesaid power to
enter into contracts referred to in sub-rule (1) to the
Chairman or the Secretary or in the case of purchase
of raw materials for a power loom factory to the
Weaving Master of the Power Loom Factory, such
power for entering into contracts on its behalf as it
may think fit."

[F. No. 6(9)2009-Coir]
SESH KUMAR PULIPAKA, Jt. Secy.

Note : The Coir Industry Rules, 1954 were published in
the Gazette of India, Part II, Section 3, Sub-
section (i), vide, number S. R. 0. 2226, dated the
5th July, 1954 and subsequently amended, vide,
numbers :--

S.R.O. 973, dated 29.04.1955
S.R.O. 3983, dated 12.12.1955
S.R.O. 3669, dated 17.12.1955
S.R.O. 877, dated 09.04.1960
G.S.R. 1088, dated 18.06.1963
S.O. 1744, dated 06.05.1967
S.O. 2983, dated 21.07.1969
G.S.R. 1122, dated 09.07.1976
G.S.R. 1588, dated 28.09.1976
G.S.R. 2498, dated 30.05.1983
G.S.R. 390 (E), dated 22.03.1990
G.S.R. 832 (E), dated 29.10.1992
S.O. 44 (E), dated 15.01.1996
S.O. 474 (E), dated 28.05.1998
S.0.1199 (E), dated 28.10.2004
S.O. 597(E), dated 16.03.2010.
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